CENTRAL ADMIN ISTRAT IVE TRIBUNAL
' BANGALORE BENGH

Second Floor,

Commercial Complex,
diranagar,

Bangalore~56Q 038, -

Dated:~ 4 MAY 1994

APPLICATIQN NUMBER: 280 of 1994,
APPLICANTS: RESSQNDENTS ;
Sri.Y.C.Jayaveeiappa v/s. Director,All.India Radio,Bangalore
Te. and Others.
1. Dr.M.S.Nagaraja,Advocate,No.ll,
Second Floor,First Cross,
Sujatha Complex,Gandhinagar,
Bangalore-9,
2. The Director,All India Radio,
Rajbhavan Road, Bangalore-1.
3. Sri.M.Vasude¥a Rao,Addl.CG.G.C.

Subject :- Forwarding «f cCcpies of +!

STAY

High Court Bldg, Bangalore-1.

e Orders passed by the
Central admiristrative Tribunal,Bangalore.

Please find enclosed nerewith a copy of the ORDER/
ORDER/ INTERIM ORDER/, passed by this Tribunal in the above

mentioned application(s) on 20-04-1094,
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CENTRAL ADMINISTRATIVE TRIBUNAL
@ ' BANGALORE BENCH, BANGALGRE

ORIGINAL APPLICATION NO, 280 /1994

WEDNESDAY THIS THE TWENTIETH DAY OF APRIL 1994

MR, JUSTICE P,K., SHYAMSUNDAR VICE CHRIRMAN
MR. V. RAMAKRISHNAN MEMBER (R)

Y.C. Jayaveerapps,

Aged 39 years,

'Suguna Nilaya,

Abbigere Main Road,

Kanagondanahalli,

Jalahalli West, :
Bangalore - 560013 Applicant

( By Advocate Dr.M.S. Nagaraja )
Vv,

1. The Director,
All India Radio,
Bangalore - 560 001 : .

2, The Director General,
A1l India Radio,
Akashavani Bhavgn,
New Delhi

3, The Secretary tc Govt, of
India, Ministry of Informstion
& Broadcgsting, Shastri Bhavan,
New Delhi Respondents

( By learned Stgnding Counsel)
Shri N.V. Rao

0 RDER

mr. Justice P.K. Shyamsundar, Vice Chairman

”“fﬁ;;§§& We have heard Dr,Mm.,5. Nagaraja for the
5““?{:;§¥plicant for some time, Upan being pointed
< ’ )\;?%t to him that against the impugned order,

/%?9%e relating to fixation of pay on re-employment,
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"' .“"the applicant should have made 2 representétion_
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re-employment.

representatién

this order to
.. |

said authority,

representation

of receipt of guch rep#

we dismj
g libert
[
jegainst
Jurports |

If the

lpplication,

lating his grievances
pproaching the Tribunal,
says that he will now

assuitable representation

dqr and, therefore, seeks

Under the

3s this application as

y to the applicant to make
‘on to Government ventilating
the impugned order under

to have been fixed on

VICE CHAIRMAN

applicant makes necessary
ithin gne month from the date of

Jﬁe appropriate authority, the

will di%pose off the said

within *hree months from the date
-esentaticn. No costs,
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